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CENTRAL ADMINISTRATIVE
. principal bench

NBt DELHI.

RA NoJ39/86 in
OA No.630/86.

Shri Lai Singh

Vs.^ .

Union of India

TRIBUNAL

Applicant

Respondents

Heard Shri B.S.Bindra, counsel for the applicant.

We do not find any rea son to entertain this Review

Application^ It is, therefore, summarily dismissed,'

Hov/ever, we may observe that it should be in the

fitness of the things if the" authorities concerned

will decide any representation that would be made by

the applicant as expeditiously as possible say v/ithin

a period of four months, this is more so when the

applicant is retiring shortly.

( B. C. Mathur)
Vice-Chairman
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( B. C.^adgil)
Vice-Chairman(Judl.)
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